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The Lok Sahha met at Eleven of the Clock.
[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

BAN ON SENAs

*509. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to ban
the Shiva Sena, Lachet Sena and other such
voluntary organizations preaching and prac-
tising communalism and sectarianism in
the country; and

(b) if so, when ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
The Government have power to declare an
.association unlawful under the Unlawful
Activities (Prevention) Act, 1967 only if
the association seeks to bring about seces-
sion or cession. Government of Maharash-
tra are vigilant in regard to the activities
of the Shiv Sena and appropriate action
under law will be taken if there are brea-
ches of the law. The Central Government
are also in close touch with the Assam
‘Government regarding the activities of the
Lachit Sena and have advised the State
‘Government to take all possible steps to
unearth the undercover activities of this
organization and to take action against per-
sons responsible for circulating -objection-
able leaflets and posters,
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SHRI Y. B. CHAVAN : It is a fact that
the leader of Shiva Sena met the Prime
Minister in Bombay and he gave her some
memorandum and explained the activities of
Shiva Sena. I have no information to
prove whether they get funds from any
particular class of people. But I have
heard allegations to that effect and made
publicly also.

ft farer wex AT wuT WAt &Y I
9w AP gE-—ww sa7 A
fear wa ?

SHRI Y. B. CHAVAN : The Prime
Minister, naturally, advised them that any
activities which encourage regional tensions
are undesirable in the national interest, She
tried to impress this on them. Mostly, she
gave them a hearing.
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SHRI Y. B. CHAVAN : As [ said, under
what Jaw can such an association be ban-
ned, Only if such an association indulges
in any activity or organised activity which
will ultimately lead to secession or cession
of any territory of India it can be declared
unlawful. So far, nothing has been proved
or claimed against Shiva Sena for secession
or cession of any arca. Lachit Sena, cer-
tainly, is indulging in such a propaganda.
About that, we are in touch with the Assam
Government and the Assam  Governmont
Nearly 20 people have been arrested, and
they are making further investigations aiso.
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SHR1 Y. B. CHAVAN : The hon. Mem-
ber wants us to start some sort of a pro-
paganda machinery in this matter. Cer-
tainly, whenever an opportunity comes for
putting forward our point of view correctly,
we do it, and wherever we find that the
things are wrong, we are condemning them
also. It is true that one of the aspects of
the Shiv Sena is to get employment for the
local people, but I must say that even in
order to get employment for the local peo-
ple, encouraging any regional feeling is very
bad. Therefore, we have condemned these
activitios as reactionary and harmful.

SHRI D. N. PATODIA : Is it a fact that,
after the recent disturbances in Asam, the
Lachet Sena has intensified its activities and
is getting a little more organized and even
one Minister of the Assam Government,
Shri K. L. Tripathi, has been threatened in
writing and has been asked to leave, and the
Indians in general have been asked to
leave before 6th June....

AN HON. MEMBER : Non-Assamese ?

SHRI D. N. PATODIA : Indians in
goneral,

In that context, is it a fact, as the Home
Minister has admitted that the Lachet Sena
is making a deliberate propaganda in seces-
sionist tendency, that the Central Govern-
ment have made a specific request to the
Assam Government to declare the Lachet
Sena as an illegal organisation and ban it,
but the Assam Government is reluctant to
ban this organisation and is justifying the
existonce of this organisation ?

SHRI Y. B. CHAVAN : It is not true
that the Assam Government is reluctant to
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do anything which is necessary in the
national intcrest. I have myself discussed
thig aspect with the Chief Minister of Assam.
Naturally when he has to take a legal
action, he has to take it properly. He has
to get the necessary material because for
declaring any osganisation as unlawful, they
will have to go through the judicial proces-
ses prescribed under the Act, as we have
seen. Even if an organisation is declared
ag unlawful, it has to go before the Tribunal
to prove that it is so. Naturally these as-
pects are being looked into. But I did not
find any reluctance on the part of the Assam
Government to take any lawful activity
against any unlawful organisation.

SHRI D. N, PATODIA : Have they
agreed to declare it as unlawful ?

MR. SPEAKER : Mr. R. K. Sinha.

SHRI R. K. SINHA : In view of the fact
that this is a critical period in the history
of the country, is the Government of India
taking any steps to call an all-Party con-
ference, at least of those patriotic parties
which swear by loyalty to the country, so
that organisations like the Lachet Sena and
the Shiv Sena are turned out of the political
life of the country? This question is prom-
pted by the fact....

MR. SPEAKER : No
necessary.

SHRI R. K. SINHA : .. by the fact that
the Praja Socialists have an electoral alli-
ance with the Bombay Shiv Sena in the
Municipal Corporation elections.. .

MR. SPEAKER : He may sit down. He
has asked his question.

SHRI R. K. SINHA : They talk of na-
tionalism here but do not do it in the field.

SHRI Y. B, CHAVAN : It is a very re-
levant question that the hon, Member has
asked. As we have explained many times
on the floor of this House, a proposal is
under consideration of appointing a National
Integration Council where we can bring to-
gether the representatives of all political
parties and important leaders of the coun-
try. It is, really speaking, in such a national
forum that we can succeed in creating an
atmosphere for it and in finding out some
long-term solutions for it.

SHRI RANGA : They are tho wrong
persons to do that.

explanation is
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SHRI Y. B. CHAVAN : I do not think

‘that I have got any doubts about the will-
ingness of any State Government to coope-
rate in this matter. For, under the law, it
is the authority of the Central Government
to act, Naturally, when any activity or
organisation is declared as unlawful, the
State Government’s cooperation to imple-
ment it will certainly be necessary. But, so
far, I have not come across any unwilling-
ness.
SHRI SONAVANE : When we are de-
nouncing some of the nefarious activitics of
the Shiv Sena, are Government aware that
in Bombay, the PSP has joined with the
Shiv Sena,

AN HON. MEMBER : What is this ques-
tion? How is it relevant ?

SHRI SONAVANE : It is not for the
hon. Member but it is for you, Sir, to rule
it out if you think it is out of order. Are
‘Government aware that the PSP has joined
with the Shiva Sena in an alliance in con-
nection with the elections to the municipal
corporation, and if so, what is the view of
the Government in respect of the PSP ?

MR. SPEAKER : Does he want the hon.
Minister to answer for the PSP? If the
hon. Minister is prepared to answer, I
have po objection,

SHRI SURENDRANATH DWIVEDY :
1 think the Home Minister should reply to
this question whether he is going to de-
<lare the PSP unlawful !

SHRT SONAVANE : The first part of
‘my question can be answered, namely
whether the PSP has joined in an alliance
~with the Shiva Sena in connection with the
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clections to the municipal corporation, and
if so, I would like to know what the hon.
Minister thinks about it.

SHRI Y. B. CHAVAN : Fortunately
for me, you have answered the question.

SHRI HEM BARUA : Except banning
Sena organisations of a secret and under-
ground character, how is it possible for the
Government of India to ban organisations
like the Shiva Sena, the Gopal Sens, and
RSS volunteer organisation etc. etc. unless
they go counter to our national aspirations?
Is it not a fact that the Shiva Sena has
organised itself in a democratic way with
an open office and with open office-bearers?
Whether Government like the activities of
the Shiva Sena or not is a different matter,
but this js a democratic organisation, and
there is no doubt about it.

SHRI Y. B. CHAVAN : The hon. Mem-
ber has asked me a political question. Bven
if it is democratic, there can be meactionary
democratic organisations also, I think the
PSP has put itself in a sort of dock, and
they owe an answer to the country in this
particular matter,

st wg femd : scaw wEww, ot
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SHRI SURENDRANATH DWIVEDY :
The Home Minister has raised a question
which requires a reply. This question has
been raised by other Members also. Let it
be made very clear that the PSP does not
in any way help or contribute to the ideo-
logy of the Shiva Sena. What has been
done is only some understanding in regard
to the municipal elections. That does not
amount to giving an encouragement to the
Shiva Sena or the ideals for which Shiva
Sena is working. (Interruptions).

MR. SPEAKER : It is only a clarification
of his party's position.

SHRI HEM BARUA : What is the harm
if the Shiva Sena advocates employment
for the Maharashtrians ?

SHRI R. K. SINHA : Why should he
not organise the Lachit Sena also ?

SHRI P. VENKATASUBBAIAH : May
I know whether the hon. Minister has any
remedy against these disastrous tendencies
which have raised their heads in the coun-
try in the torm of the Lachit Sena, the
Shiva Sena, the Gopal Sena and the Kisan
Sena...
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SHRI UMANATH .
baiah Sena also,

SHRI P. VENKATASUBBAIAH : In
Calicut, thousands of green-shirt volunteers
paraded in the streets urging the creation
of a separate Maplasthan in the mame of
bringing about a Muslim majority in one
district. May I know whether these aspects
have been brought to the notice of the
Home Minister ? If so, what is his reac-
tion? Has he communicated with the
State Governments concerned so as to see
that all these activities are brought under
control so as to conform to the law of
the land ?

SHRI Y. B. CHAVAN : As regards
this voluntary organisation of Kerala, it
was discussed once in this hon. House, A
part of the issue was discussed between
me and the Chief Minister. It was a mat-
ter of correspond between him and
me. In one of the processions, there were
some volunteers paraded as ‘Prime Minis-
ter’ and ‘Deputy Prime Minister’ and they
were shown as having been ‘arrested’.
This was rather an undesirable activity, I
pointed this out to the Chief Minister.
That is all I can say about it.

I have certain information about some
sort of a parade on the streets of Calicut
voicing a “demand for a separate district.
1 cannot express any view about it.

SHRI P. VENKATASUBBAIAH : The
demand was for a separate Muslim majo-
rity district,

SHRI Y. B. CHAVAN : This is a mat-
ter on which I do not want to express any
opinion,

SHRI S. M. BANERJEE : I am sorry
that in spite of our already having a Jal
Scna, Sthal Sena and Vayu Sena, all these
Senas are coming up to defend their own
rights.

AN HON. MEMBER : Lal Sena,

SHRI SONAVANE : Banerjee Sena,

SHRI S. M. BANERJEE : I do not
mind it.

SHRI UMANATH : Sonavane Sena,

SHRI S. M. BANERJEE : I am pre-
pared to take Shri Sonavane it my Sena
provided he leaves the Congress.

When a definite charge was made in
this House by my hon. friend, Sho
Umanath, that the Shiv Sena is getting

And Venkatasub-
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money from CIA through one of the in-
dustrialists—I do not want to mention:
his name which will create a furore;—
although Mr. Bajaj denied it.. .

MR. SPEAKER : He has not only men-
tioned the name, but also given other de-
tails. Let him put the question.

SHRI NAMBIAR
Bajajs in the country.
MR. SPEAKER : We are losing time.

SHRI S. M. BANERJEE : When in
spite of the fact that the industrialist has
denied it, Shri Umanath has repeated i
and challenged that he is in a position to
prove it, I would like to know whether the
hon. Minister will investigate, or has
alrecady investigated, this affair? 1Is it a

: There are several.

fact that they are getting money from-
CIA through this industrialist ?

SHRI Y. B, CHAVAN : I have ans-
wered this question.

SHRI S. M. BANERJEE : No. Are

they getting money from CIA ?

MR. SPEAKER : He explained it the
other day.

SHRI S. M. BANERJEE : I seek your
protection. This question has been put
today. If he had answered it a month
ago, he has to answer it again—] have not
got that much of memory. Let him say
whether he has investigated this charge or
will investigate it, Let him say ‘yes’ or
‘no’ to the question whether they are get-
ting money from CIA.

SHRI Y. B. CHAVAN . I have no evi-
dence about it.

st aiETC AW WEW ¢ 7 FARA
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SHRI Y, B. CHAVAN : I have said’
such postors have appeared.

SHRI S. KANDAPPAN : Sir, the acti-
vities of the Shiv Séma in Bombay are:
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under the pretext of protecting the interests
of the sons oi the soil. Is it not a fact
that they have indulged in atrocious acti-
vities, looting the properties, particularly
those of South Indian origin who “have
settled in Bombay ? In this context, they
have been clamouring that the State Gov-
ernment is behind all this move and they
wanted the Centre to intervene and en-
quire into the matter. I would | likp to know
categorically from the Home’ Minister, in
view of the fact that protection of the
minority is their respomsibility, what they
have done to see that the interests of the
minorities in Bombay are protected. Se-
condly, in view of the expressions given by
responsible Congressmen that there is a
genuine grievance of the sons of the soil—
and it is a different soil—I would like to
know whether the Government confirms
the view that India is made up of different
soils or it is of one soil.

SHRI Y. B. CHAVAN : The hon.
Member is putting me that question; I am
very glad he put that question. There is
no doubt that there is only one soil in
this country, and I hope he is convinced
about it,

SHRI S. KANDAPPAN : The President
of the TNCC is not convinced of it.

SHRI Y. B. CHAVAN ; The point is,
there is no use merely trying to blame
everybody else. This is something very
critical that is developing in our country.
All of us have to look inside our hearts
in this particular matter. Why start
throwing stones at only Shiv Sena in Bom-
bay ? ‘This is something where, some-
times for some small political advantage
one tries to make compromises from the
political point of view. I think what is
more necessary in this country today is to
ficht regionalism, fight communalism in
whatever form and wherever we find it
and in whatever party we find it.

SHRI S. KANDAPPAN : My question
has not been answered; what about my
question about the protection of minorities?

SHRI Y. B. CHAVAN : About the
minorities, T did not answer that question
because I have answered many times on
the floor of this House : that we are bound
to protect the minority interests wherever
they are. And even about Shiv Sena and
about: the interests of ¢he Southerners in
Bombuy, T can stand guarastce pérsonally
about #t. The interests of the Southerners
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in Bombay will be protected in all res-
pects. In fact, even today, largs mumbers
of families are coming to Bombay seeking
employment.

SHRI SHANTILAL SHAH : With re-
ference to Shiv Sena, is it nqt true that
in a democratic society it is an ugly effer-
vescence which ought to be allowed to
work itself out in due course of time?
But as far as the banning is concerned,
there is a fundamental right of association
and no action can be taken about it. I
also understand that the Commuanist stand
against the Shiv Sena is mainly because
the Shiv Sena is fighting them in their own
den and with the weapons they have been
using. If Shri Umanath has got any evi-
dence let him place it before the Speaker
and let him show if there is a prima facle
case. Then, we can ask the Government
to go into it. These allegations would
not do. I do not belong to the commu-
nity of the Shiv Sena. Tho Shiv Sema
does operate in my constituéacy and I
know some of those things are wrong.
But to ban them would be equally wromg,

MR. SPEAKER : Will you kindly re-
sume your seat? It is not a dobate.

SHRI SHANTILAL SHAH : The
Maharashtra Government could take ade-
quate action wherever there is breach of
the law,

MR. SPEAKER : I think the Minister
can take care of himself. (Interruption)

SHRI S. KANDAPPAN : Even the
Congressmen are protecting the interests
of' the Shiv Sena.

SHRI SHANTILAL SHAH
been opposing the Shiv Sema,

st ofa ow : semw wEEY, €9fF
waw ¥ wewedy wifegr ®ew & A}
# +ft ag fawwa & fr ag afe &
FY gudw 2 @ & Y mrag Af e
FqT & q@ATe fr ag gX WA
T Y AT ¥ FS AW w W,
gwmﬁaﬁwamﬁﬁuzmwﬁ
¥ for w37 fiy ag afea ¥ agi TR
Lo il

Jab arq " A gEa s §
fir #a7 Tw wfwr ¥AT & A0S wvdey
a7 v Feere w oY e § ot I

: I have



2393 Oral Answers MARCH 8, 1968
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SHRI Y. B. CHAVAN : As far as the
question of finding out facts is concerned,
the Assam Government is giving us full
cooperation. As far as the intervention by
other countries in Assam is concerned at
least 1 have no evidence about American
intervention. But as I have said earlier,
in the north-eastern region, Pakistan and
China are naturally interested in any divi-
sive activities that start in that part of
the country.

ot e @ wemw wWEE, W
TF FATH HT AT Tl ATATY 1 F 3
F1 AW F0gA § | A warw f
qr f&5 7 N g@R W AT
¥ WS Al a1 Iwal Ayl whe
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O & fag a9 ? o qET F oAAT
7gET X B sqre @ far 2
SHRI Y. B. CHAVAN : I do not want
to answer that question,

oY 7y foma : sewe wEIET, 98 T
AT ? R TH 9T qE qACA &
frg faw & s, fFa ot & =T
ag % & e F srara 7Y 7 wgan 72
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FZA $T ITRT ATTF A 1| 9 &
7% A aY § a9 ¥ IgeAr ¥ A
T 1 a9 ag g Hel § a9 W
g & Y AT T 1 g w9 Afgwr
AR T AT HT HAT AZY &
SHRI S. KANDAPPAN : It is the
right of the House to get an answer.

MR. SPEAKER : If there is anything
of a secret mature which it is not proper
for you to reveal, it is all right. But the
question, is, is there any central represen-
tative who is watching these things ? That
can be answered,

SHRI Y. B. CHAVAN : When I said
“I do not want to answer this question”
that does mot mean I do not desire to
give information to the House. But in this
matter, it is common knowledge that we
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have got arrangements to find out what is
happening in other parts of the country.
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SHRI TENNETI VISWANATHAM :
The Home Minister was good enough to
say that he totally disapproves of the acti-
vities of Shiv Sena and its recent develop-
ments. But is he aware that notices are
being sent to South Indian houses in
Dadar and Matunga that they should quit
Bombay ?

SHRI Y. B. CHAVAN : Such a thing
was brought to my notice about a few
months ago and 1 had particularly drawn
the attention of the local police and the
State Government to it.
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SHRI Y. B. CHAVAN: No, Sir; no

such activities are resorted to by the Shiv
Sena,

SHRI UMANATH : The hon. Minister
asserted that even while regionaliam is
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being fought the minorities are being pro-
tocted. Shri Shantilal Shah also said that
if Shri Umanath has got any evidence that
may be placed before the Minister, After
myself and Shri Krishnamoorthi went to
Bombay and concretely investigated the
matter, both of us have jointly prepared
a memorandum giving the details about
instances of recent origin whereby the
question of feoling of insecurity with re-
gard to property of linguistic minorities
in Bombay was being raised. This was
submitted to the Prime Minister in person
and also to the Home Minister. Last time
the Home Minister said that it has been
forwarded to the Government of Maha-
rashtra. I would like to know from the
Home Minister whether any action bas
been taken by the Government of Maha-
rashtra after sending that memorandum
from the Central Government, If so, after
the Home Minister forwarded that memo-
randum to the Government of Maharash-
tra, may I know whether the Home
Minister has received any information
about the concrete action taken on that by
tho Government of Maharashtra ? If no
information has been received—it is al-
ready six months, may I take it that this
is an expression of non-co-operation on
the part of the Government of Maharashtra
in so far as putting down this activity is
coacerned ?

SHRI Y. B, CHAVAN : No, Sir, The
Memorandum that was submitted by these
two hon. Members was forwarded to the
Government of Maharashtra. 1 have had
an occasion to discuss this particular mat-
ter with the representatives of the State
Government. Wherever, there were some
sort of vague allegations, naturally, they
could not be gone into, but specific issues
that were meationed about certain inci-
dents were investigated by the police,

SHRI UMANATH : Sir, he said that
the epecific fssues were investigated and
also that he discussed the matter with
them. I want to know what action was
taken.

SHRI NAMBIAR : What is the result
of the investigation ?

SHRI Y. B. CHAVAN : Naturally, I
will have to go into the details, At the
pregent moment I have not got the details,
but T think wherever they found evidence
as a result of investigation some persons

were prosecuted.
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SHRI Y. B. CHAVAN : As I said, Sir,
this is a general question, and I think in
the course of my replies I have even indi-
cated the line of action as far as the Gov-
crnment is conoerned,

SHRI RANGA : In view of the fact
that there can be only one sena for the
whole country and we associate with that
word, with that conception of sena, various
responsibilities for protecting the territorial
integrity of our country and maintaining
internal peace and so on, have the Gov-
emment considered or, if not, would they
consider, the advisability of preventing or
banning any organisation calling itself
‘sena’ ?

SHRI Y. B. CHAVAN : I think this is
quite a new suggestion that the hon. Mem-
ber has made. I can certainly express the
concern on behalf of Government in this
particular matter, the way these voluntary
organisations are coming up. Obe pecu-
liar problem one has to face is, there are
certain voluntary organisations which bave
not got any military aspect in them.

SHRI RANGA : They can have any
other name,

SHRI Y. B. CHAVAN : Naturally, we
will have to go very carefully into this
aspect. This is a new suggestion that has
been made and I will have it examined.

SOME HON. MEMBERS rose—

MR. SPEAKER : We have already
spent 35 minutes on this. Each hon, Mem-
ber says that he may be allowed to put a
question as if I can ignore others. I try
to see that every party's view is represeat-
ed. As I said, we have spent 35 minutes
on one question as if other questions are
not at all important. Therefore, bon.
Members should not misunderstand me if
I go to the next question,

Next question.
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(Re: S. Q. 510, and 522)
SHRI NABIAR : Sir, along with Q. No.
510, Q. No. 516 also may be answered.
MR. SPEAKER : Yes. Q. No. 522 also.
JoBLESS ENGINEERS
+
*510. SHRI GANESH GHOSH :
SHRI N. K. P, SALVE :
SHRI O. P. TYAGI :
SHRI P. GOPALAN :
SHRI S. M. BANERJEE :
SHRIMATI SUSEELA GOPA-
LAN :
SHRI JUGAL MONDAL :
SHRI BHOGENDRA JHA :
SHRI NITIRAJ SINGH CHAU-

DHARY :

SHRI LAKHAN LAL KA-
POOR :

SHRI BENI SHANKER
SHARMA :

Will the Minister of EDUCATION be
pleased to state :

(a) whether Government have consider-

MARCH 8, 1968

Oral Answers 2398

country do not employ engincers for jobs
which require the services of expert engi-
neers. In view of the great unemployment
position of the engineers in our couatry,
is the Minister prepared to ask the Govern-
ment for extension of conmstruction pro-
jects departmentally and also make it com-
pulsory for all factories to employ qualified
engineers ?

DR. TRIGUNA SEN : These two view
points were discussed by the Planning
Commission. It has been suggested that
(a) all contractors must appoint qualified
engineers and (b) any work up to Rs. 25
lakhs must be entrusted to engineers. We
have also studied the problem of employ-
ing engineers in small factories. It re-
quires a modification in the Factories Act.
We will do it, because we have accepted
the principle,

SHRI GANESH GHOSH: Recently,
the unemployed enginecers submitted «
memorandum to the Governmest request-
ing them to create a pool of unemployed
engineers. Is the Government prepared to
concede this demand ? Secondly, would

ed any plan to provide jobs to jobless engi-
neers;

(b) if so, the details of the plan and
when it is likely to be implemented;

(c) whether any initiative has  been
taken to convene a meeting of all the
concerned authorities to explore the possi-
bilities of creating more employment
potentialities for loyed P S:
and

(d) if so, what progress has been made
in this direction ?

‘THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) to (d). The
Ccntral Government in consultation with
the Planhing -Commission is devising ways
and means to increase employment oppor-
tunities for engineering graduates and dip-
loma holders. To this end, the Planning
Commission is holding detailed discussions
with various Ministries and organisations in
charge of development projects. A de-
taited plan for creating greater employ-
ment opportunities is being formulated.

SHRT GANESH GHOSH : Perhaps the
Central Government know that govern-
ments both at the Centre and in the States
execute works also through the employ-
ment of contractors. It is also known to
the Government that many factories in our

they cc tho desirability of giving
some allowances to the engincers  until
they get some employment ?

DR. TRIGUNA SEN: I think that the
House would like to know the various ways
and means that we have considered. If
you will kindly permit, I can give the
details.

MR, SPEAKER : He need not read the
whole report. He can pive a short reply
to the question. If there is a full report,
it may be placed on the Table of the
Housc.

DR. TRIGUNA SEN : It is not final; it
is under discussion. The Planning Com-
mission convened a meeting of all the
Ministries and other organisations and
suggested various measures to be adopted
to meet the requirements. The intake in
the tcchnical institutions should be regu-
lated in relation to the capacity of institu-
tions to provide quality education.  The
procedures both in public and private sec-
tor undertakings should be streamlined and
speeded up. The Central and State Gov-
crnments should expedite the recruitment
of engineers to unfilled vacancies on a
priority basis, Since there is a large num-
ber of posts in the army and Military
Engineering Service—several (housands, 1
am told—under the compulsory lisbility





